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PAPERS LAID ON THE TABLE

DELHI MOTOR VEHICLES
FOURTH AMENDMENT) RULES

THE MINISTER OF STATE IN THE
MINTSTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
I beg to lay on the Table:

A copy of the Delhi Motor Vehi-
cles (Fourth Amendment)
Rules, 1973 (Hindi and Eng-
lish versions) published In
Notification No. F. 3(19)/73-
Tpt. in Delhi Gazette, dated
the 22nd October, 1973, under
sub-section (3) of section 133
of the Motor Vehicles Act,
1939. (Placed in Library.
See. No. LT-6017/73).

Orissa Rick (McvFMENT CoONTROL
(AMENDMENT) ORDER AND ANNUAL
RerorT OF 1CAR FOR 1870-T1.

THE MINISTER OF STATE TN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P. SHINDE):
1 beg to lay on the Table:

(1) A copy of the Orissa Rice
(Movement Control) (Amend-
ment) Order, 1973 (Hindi and

English versions) published in .

Notification No. G.S.R. 412(E)
in Gazette of India. dated lhe

30th November, 1973, under
sub-section (8) of section 3 of
the Essential Commodities

Act, 1955 [Placed in Library.
See No. LT-6018/73].

(2) (i) A copv of the Annual Re-
port (Hindi and English ver-
slons) of the Indian Council
of Agricultural Research. New
Delhi, for the year 1970-71.

(1) A statement showing reasons
for delay in laying the above
Report.

[Placed in Library. See No.
LT-6019/73.]

Bugar (Price Determination for 1973-
74 Production) order and Orissa Noti-
fication ete. .

AGRAHAYANA 26, 1895 (SAKA)
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THE MINISTER OF STATE TN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): I beg to lay
on the Table:

(1) A copy of the Sugar (Price
Determination for 1973-T4
Production)  Order, 1973
(Hind{ and Enelish versions)
published in Notification No.
GSR. 509(E) in Gazette of
India. dated the 28th Novem-
ber, 1973, under sub-=ection
(A) of section 3 of the Essen-
tial Commodities Act, 1955.
[Plared in library. See No.
LT-6020/73.]

(2) (i) A coov each of the fol-
lowing Orisss Notifications
under sub-section (3) of see-
tinn 150 of the Orlesa Grama
Panchavat Act, 1984, read
with clause (c) (iv) of the
Praclamation dated the 38rd
March, 1873 issued by the
President in relation to the
State of Orissa:—

(a) S.R.O. No. 358/73 published
in Orisza Gazette dated the
23rd March, 1973 making
certain amendments to the
Oriessa Grama Panchavat
Rulex 19°8, towether with

an explanatory note.

(b) S.R.O. No. R08/T3 publiched
jn Orissa Gazet'a dated the
28th Aucust. 1973 making
certain amendment tn the
Orieeq  (rama  Panchoyat
Rulea. 1048 torether with an
explanatory note.

(i) Twa etatements (Hindl and
Enclich versions) showing
reasons for Aelav In laying
the above Notifications.

(1it) Twn statements (Hindi and
Finolich versions) exolaning
the Teasnng for not layineg
the HWind{ ver<lone of the
Nntifrotions mentioned at
M skove,

(1Y abave, [Placed in Hb-
rary. See No. LT-8021/7 |
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“(iiiy Twe statements (Hindi and
English Versions) explaining
the reasons for not laying the
Hindi versions of the Notifi-

cations mentioned at (i)

above.”
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MR. SPEAKER: Are you talking
of item No. 37 That was not laid on
the Table by Prof. Sher Singh but by
Shri Annasaheb P. Shinde. ..

oft wew fagrdt aroddt : =T 4 ¥
grER AR 3F AR A A F @ E
o sgm gy f5 ooy Rl 1
adi ve awy e g fm wdr ¥
wrafaa & 1 AT TR T O T ¥
i T aEt F1% st #1 5 A
o A} | W WEe, dg A
frdY & T F A AL IATTFA |

s 39T F fraw st W o
# &1 9T wAAR A W R ¥ A
arfgy 1 & frasmMTe L@ AT R
T Y A @R AT & |
Hel HEIT ¥ & FLAT T AFAE |
oY orer afew T |

“The notification is of local in-

terest in a non-Hindi State and
applicable to Orissa State only.”

DECEMBER 17, 1973
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MR. SPEAKER: If it comes in the
regional language, his view is that it
should be the duty of the Govern-
ment to place on the Table of the
House copies translated in Hindi in
spite of the fact that the original ver-
sion is in the regional language.

st wew fagrd aod :osw
& & fow sy &1 aga aga gaT |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): May I make a sub-
mission to you that as far as item No.
4(1)—reduction of excise on sugar in
the levy quantity,—is concerned, this
is a very serious matter.

MR. SPEAKER: I have allowed him
on a separate point. ..

SHRI JYOTIRMOY BOSU: You
please allow some time to ask a ques-
tion on this.

MR. SPEAKER: This is only about
the delay.

SHR1 JYOTIRMOY BOSU: Then
my submission may be converted into
one under Rule 377.

MR. SPEAKER: A new convert is
often very danpgerous!

ANNUAL REPORTS OF INDIAN INSTSTUTE
OF MANAGEMENT AHMEDABAD

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table:



